
Bid Details/�बड �ववरण

Bid End Date/Time/�बड बंद होने क� तार�ख/समय 28-06-2025 19:00:00

Bid Opening Date/Time/�बड खुलने क�
तार�ख/समय 28-06-2025 19:30:00

Bid Offer Validity (From End Date)/�बड पेशकश
वैधता (बंद होने क� तार�ख से) 120 (Days)

Ministry/State Name/मं ालय/रा!य का नाम Ministry Of Health And Family Welfare

Department Name/�वभाग का नाम Department Of Health And Family Welfare

Organisation Name/संगठन का नाम Food Safety And Standards Authority Of India

Office Name/काया%लय का नाम Fda Bhawan

&ेता  ईमेल/Buyer Email pankaj.azad@fssai.gov.in

Total Quantity/कुल  मा ा 1

Item Category/मद केटेगर�  Atomic Absorption Spectrophotometer (AAS) (Q3)

Minimum Average Annual Turnover of the
bidder (For 3 Years)/�बडर का )यूनतम औसत
वा�ष%क टन%ओवर (3 वष/ का)

50 Lakh (s)

OEM Average Turnover (Last 3 Years)/मूल
उपकरण िनमा%ता का औसत टन%ओवर (गत 3 वष/ का) 100 Lakh (s)

Years of Past Experience Required for
same/similar service/उ)ह�ं/समान सेवाओं के  िलए
अपे45त �वगत अनुभव के  वष%

2 Year (s)

MSE Exemption for Years Of
Experience/अनुभव के  वष/ से एमएसई छूट / and
Turnover/टन%ओवर के  िलए एमएसई को छूट  7ा8 है

Yes

Startup Exemption for Years Of
Experience/अनुभव के  वष/ से 9टाट%अप छूट / and
Turnover/ टन%ओवर के  िलए 9टाट%अप को छूट  7ा8 है

Yes

 

Bid Number/बोली &मांक (�बड सं;या):
GEM/2025/B/6232129

Dated/<दनांक : 15-05-2025

Bid Document/ �बड द9तावेज़
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Document required from seller/�व&ेता  से मांगे
गए द9तावेज़

Experience Criteria,Past Performance,Bidder
Turnover,Certificate (Requested in ATC),OEM Authorization
Certificate,OEM Annual Turnover,Additional Doc 1
(Requested in ATC),Compliance of BoQ specification and
supporting document
*In case any bidder is seeking exemption from Experience /
Turnover Criteria, the supporting documents to prove his
eligibility for exemption must be uploaded for evaluation by
the buyer

Do you want to show documents uploaded
by bidders to all bidders participated in
bid?/

No

Past Performance/�वगत 7दश%न 10 %

Bid to RA enabled/�बड से Dरवस% नीलामी स<&य <कया Yes

RA Qualification Rule H1-Highest Priced Bid Elimination

Type of Bid/�बड का 7कार Two Packet Bid

Time allowed for Technical Clarifications
during technical evaluation/तकनीक� मूEयांकन के
दौरान तकनीक� 9पGीकरण हेतु अनुमत समय

4 Days

Inspection Required (By Empanelled
Inspection Authority / Agencies pre-
registered with GeM)

No

Estimated Bid Value/अनुमािनत �बड मूEय 15915245

Evaluation Method/मूEयांकन पHित Total value wise evaluation

Arbitration Clause No
Mediation Clause No

Bid Details/�बड �ववरण

EMD Detail/ईएमड� �ववरण

Advisory Bank/एडवाईजर� बJक Bank Of Baroda

EMD Amount/ईएमड� रािश 477500

ePBG Detail/ईपीबीजी �ववरण

Advisory Bank/एडवाइजर� बJक Bank Of Baroda

ePBG Percentage(%)/ईपीबीजी 7ितशत (%) 3.00

Duration of ePBG required (Months)/ईपीबीजी क�
अपे45त अविध (मह�ने). 62

(a). EMD EXEMPTION: The bidder seeking EMD exemption, must submit the valid supporting document for the
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relevant category as per GeM GTC with the bid. Under MSE category, only manufacturers for goods and Service
Providers for Services are eligible for exemption from EMD. Traders are excluded from the purview of this
Policy./जेम क� शत/ के अनुसार ईएमड� छूट के इMछुक �बडर को संबंिधत केटेगर� के िलए �बड के साथ वैध समिथ%त द9तावेज़ 79तुत करने है।
एमएसई केटेगर� के अतंग%त केवल व9तुओं के िलए �विनमा%ता तथा सेवाओं के िलए सेवा 7दाता ईएमड� से छूट के पा  हJ। PयापाDरयQ को इस नीित के
दायरे से बाहर रखा गया है।

(b). EMD & Performance security should be in favour of Beneficiary, wherever it is applicable./ईएमड� और संपादन
जमानत रािश, जहां यह लागू होती है, लाभाथR के प5 मS होनी चा<हए। 

Beneficiary/लाभाथR : 
Senior Accounts Officer
Fda Bhawan, Department of Health and Family Welfare, Food Safety And Standards Authority of India, Ministry of
Health and Family Welfare
(Senior Accounts Officer, Fssai)

MII Purchase Preference/एमआईआई खर�द वर�यता

MII Purchase Preference/एमआईआई खर�द वर�यता Yes

MSE Purchase Preference/एमएसई खर�द वर�यता

MSE Purchase Preference/एमएसई खर�द वर�यता Yes

1. If the bidder is a Micro or Small Enterprise as per latest definitions under MSME rules, the bidder shall be
exempted from the requirement of "Bidder Turnover" criteria and "Experience Criteria" subject to meeting of
quality and technical specifications. If the bidder is OEM of the offered products, it would be exempted from the
"OEM Average Turnover" criteria also subject to meeting of quality and technical specifications. In case any
bidder is seeking exemption from Turnover / Experience Criteria, the supporting documents to prove his eligibility
for exemption must be uploaded for evaluation by the buyer.
2. If the bidder is a Startup, the bidder shall be exempted from the requirement of "Bidder Turnover" criteria and
"Experience Criteria" subject to their meeting of quality and technical specifications. If the bidder is OEM of the
offered products, it would be exempted from the "OEM Average Turnover" criteria also subject to meeting of
quality and technical specifications. In case any bidder is seeking exemption from Turnover / Experience Criteria,
the supporting documents to prove his eligibility for exemption must be uploaded for evaluation by the buyer. 
3. The minimum average annual financial turnover of the bidder during the last three years, ending on 31st
March of the previous financial year, should be as indicated above in the bid document. Documentary evidence in
the form of certified Audited Balance Sheets of relevant periods or a certificate from the Chartered Accountant /
Cost Accountant indicating the turnover details for the relevant period shall be uploaded with the bid. In case the
date of constitution / incorporation of the bidder is less than 3-year-old, the average turnover in respect of the
completed financial years after the date of constitution shall be taken into account for this criteria. 
4. Experience Criteria: In respect of the filter applied for experience criteria, the Bidder or its OEM of the product
offered in the bid {themselves or through reseller(s)} should have regularly, manufactured and supplied same or
similar Category Products to any Central / State Govt Organization / PSU for number of Financial years as
indicated above in the bid document before the bid opening date. Copies of relevant contracts and delivery
acceptance certificates like CRAC to be submitted along with bid in support of having supplied some quantity
during each of the Financial year. In case of bunch bids, the category of primary product having highest value
should meet this criterion. 
5. OEM Turn Over Criteria: The minimum average annual financial turnover of the OEM of the offered product
during the last three years, ending on 31st March of the previous financial year, should be as indicated in the bid
document. Documentary evidence in the form of certified Audited Balance Sheets of relevant periods or a
certificate from the Chartered Accountant / Cost Accountant indicating the turnover details for the relevant period
shall be uploaded with the bid. In case the date of constitution / incorporation of the OEM is less than 3 year old,
the average turnover in respect of the completed financial years after the date of constitution shall be taken into
account for this criteria. 
6. Preference to Make In India products (For bids < 200 Crore):Preference shall be given to Class 1 local supplier
as defined in public procurement (Preference to Make in India), Order 2017 as amended from time to time and its
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subsequent Orders/Notifications issued by concerned Nodal Ministry for specific Goods/Products. The minimum
local content to qualify as a Class 1 local supplier is denoted in the bid document. If the bidder wants to avail the
Purchase preference, the bidder must upload a certificate from the OEM regarding the percentage of the local
content and the details of locations at which the local value addition is made along with their bid, failing which
no purchase preference shall be granted. In case the bid value is more than Rs 10 Crore, the declaration relating
to percentage of local content shall be certified by the statutory auditor or cost auditor, if the OEM is a company
and by a practicing cost accountant or a chartered accountant for OEMs other than companies as per the Public
Procurement (preference to Make-in -India) order 2017 dated 04.06.2020. Only Class-I and Class-II Local suppliers
as per MII order dated 4.6.2020 will be eligible to bid. Non - Local suppliers as per MII order dated 04.06.2020 are
not eligible to participate. However, eligible micro and small enterprises will be allowed to participate .The
buyers are advised to refer the OM No.F.1/4/2021-PPD dated 18.05.2023.
OM_No.1_4_2021_PPD_dated_18.05.2023 for compliance of Concurrent application of Public Procurement Policy
for Micro and Small Enterprises Order, 2012 and Public Procurement (Preference to Make in India) Order, 2017. 

7. Purchase preference will be given to MSEs having valid Udyam Registration and whose credentials are
validated online through Udyam Registration portal as defined in Public Procurement Policy for Micro and Small
Enterprises (MSEs) Order, 2012 dated 23.03.2012 issued by Ministry of Micro, Small and Medium Enterprises and
its subsequent Orders/Notifications issued by concerned Ministry. If the bidder wants to avail themselves of the
Purchase preference, the bidder must be the manufacturer / OEM of the offered product on GeM. Traders are
excluded from the purview of Public Procurement Policy for Micro and Small Enterprises and hence resellers
offering products manufactured by some other OEM are not eligible for any purchase preference. In respect of bid
for Services, the bidder must be the Service provider of the offered Service. Relevant documentary evidence in
this regard shall be uploaded along with the bid in respect of the offered product or service and Buyer will decide
eligibility for purchase preference based on documentary evidence submitted, while evaluating the bid. If L-1 is
not an MSE and MSE Seller (s) has / have quoted price within L-1+ 15% (Selected by Buyer) of margin of
purchase preference /price band defined in relevant policy, such MSE Seller shall be given opportunity to match
L-1 price and contract will be awarded for 25% (selected by Buyer) percentage of total quantity. The buyers are
advised to refer the OM No. F.1/4/2021-PPD dated 18.05.2023 OM_No.1_4_2021_PPD_dated_18.05.2023 for
compliance of Concurrent application of Public Procurement Policy for Micro and Small Enterprises Order, 2012
and Public Procurement (Preference to Make in India) Order, 2017. Benefits of MSE will be allowed only if seller is
validated on-line in GeM profile as well as validated and approved by Buyer after evaluation of documents
submitted. 
8. Estimated Bid Value indicated above is being declared solely for the purpose of guidance on EMD amount and
for determining the Eligibility Criteria related to Turn Over, Past Performance and Project / Past Experience etc.
This has no relevance or bearing on the price to be quoted by the bidders and is also not going to have any
impact on bid participation. Also this is not going to be used as a criteria in determining reasonableness of
quoted prices which would be determined by the buyer based on its own assessment of reasonableness and
based on competitive prices received in Bid / RA process. 
9. Past Performance: The Bidder or its OEM {themselves or through re-seller(s)} should have supplied same or
similar Category Products for 10% of bid quantity, in at least one of the last three Financial years before the bid
opening date to any Central / State Govt Organization / PSU. Copies of relevant contracts (proving supply of
cumulative order quantity in any one financial year) to be submitted along with bid in support of quantity
supplied in the relevant Financial year. In case of bunch bids, the category related to primary product having
highest bid value should meet this criterion.

10. Reverse Auction would be conducted amongst all the technically qualified bidders except the Highest quoting
bidder. The technically qualified Highest Quoting bidder will not be allowed to participate in RA. However, H-1
will also be allowed to participate in RA in following cases:

i. If number of technically qualified bidders are only 2 or 3.
ii. If Buyer has chosen to split the bid amongst N sellers, and H1 bid is coming within N.
iii. In case Primary product of only one OEM is left in contention for participation in RA on elimination of H-1.
iv. If L-1 is non-MSE and H-1 is eligible MSE and H-1 price is coming within price band of 15% of Non-MSE L-1
v. If L-1 is non-MII and H-1 is eligible MII and H-1 price is coming within price band of 20% of Non-MII L-1

Pre Bid Detail(s)

Pre-Bid Date and Time Pre-Bid Venue

28-05-2025 16:00:00 FSSAI, FDA Bhawan, Kotla Marg, New Delhi-110002

Atomic Absorption Spectrophotometer (AAS) ( 1 pieces ) 

(Minimum 50% and 20% Local Content required for qualifying as Class 1 and Class 2 Local Supplier
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respectively/&मशः Wणेी 1 और Wणेी 2 के  9थानीय आपूित%कता% के  Xप मS अह%ता 7ा8 करने के  िलए आवYयक)

Technical Specifications/तकनीक� �विश�Gयाँ 

* जेम केटेगर� �विश�G के अनुसार / As per GeM Category Specification

Specification
Specification Name/�विश�G का

नाम
Bid Requirement/�बड के  िलए आवYयक (Allowed

Values)/अनुमत मूEय

TYPE Type of Atomic Absorption
Spectrometer (AAS)

Double beam

Monochromator type Reflexive grating, Czerny-turner, Prisms, Double
monochromators, Dispersion, Holographic grating,
EBERT mount, LITRO, Echelle

Detector Type Photo Multiplier Tube (PMT), Photodiode, CMOS, Diode
array

SPECTRAL Source Wavelength -
Minimum

180, 185, 190 (nanometer)

Source Wavelength -
Maximum

800, 850, 900 (nanometer)

Accuracy (+/-) 0.01, 0.05, 0.1, 0.15, 0.2, 0.25, 0.3, 0.35, 0.4, 0.45,
0.5 (nanometer)

Repeatability 0.05, 0.1, 0.15, 0.2, 0.25, 0.3 (nanometer)

Diffraction grating
(lines/mm)

1200, 1600, 1700, 1800

Wavelength setting and
scanning

Automatic, N/A

Slit width Adjustment Automatic, N/A

Resolution (nm/mm) 0.1, 0.25, 0.75, 1, 1.25, 1.5, 1.75, 2, 2.25, 2.75, 3
(parts per million)

Bandwidth (nm) 0.1-1.0, 0.1 - 2.0, 0.1 - 3.0, 0.1-2.5, 0.1-1.5

Focal length (mm) 0 to 49, 50 to 99, 100 to 149, 150 to 199, 200 to 249,
250 to 299, 300 and above

LIGHT SOURCE Type of HCL Single element, Mulitiple Element (alloy), Both Single
and Mulitiple Element

Number of Single element
HCLs supplied (inclusive in
the scope of supply)

1, 2, 3, 4, 5, 6, 7, 8, 9, 10, N/A, 39

Number of multiple element
(alloy) HCLs supplied
(inclusive in the scope of
supply)

1, 2, 3, 4, 5, N/A

Measuring modes (K factor
and standards)

Transmittance, Absorbance, Concentration
(Wavelength, time), Emission

Detectable Elements using
single element HCL

Cu, Fe, Zn, Mn, Mg, B, K, Mo, Ca, As, NA, Al, Au, Be,
Ba, Bi, Cd, Ce, Co, Cr, lr, Li, Ni, Pb, Pd, Pt, Rh, Se, Si,
Sn, Sr, Te, Ti, Tl, V, Zr, Hg, Sb, Ag, Na
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Detectable Elements using
multi element HCL

Na-K, Ca-Mg, Si-Al, Fe-Ni, Sr-Ba, Al-Ca-Mg, Ca-Mg-Zn,
Cu-Mo-Co-Zn, Cd-Cu-Pb-Zn, Cu-Fe-Zn-Mn, Co-Cr-Cu-
Fe-Mn-Ni, Cd - Hg - Pb

Lifespan of Single element
lamp (mA-Hr)

500, 1000, 2000, 3000, 4000, 5000, 6000, 7000,
8000, N/A

Lifespan of multi-
element/Alloys lamp (mA-
Hr)

500, 1000, 2000, 3000, 4000, 5000, 6000, 7000,
8000, N/A

Number of sockets on
Turret

1, 2, 4, 6, 8, 10

ATOMIZER Type of atomizer Flame Burner, Electro thermal (Graphite furnace),
Integrated Flame Burner & GF

Nebulizer Pneumatic nebulizer concentric tube, Pneumatic
nebulizer cross flow, Fritted disk, Babington,
Ultrasonic, Electro thermal vaporizer, Pt/Ir nebulizer

Background Correction D2 Lamp method, Zeeman background correction, Hi-
speed reversal method

Burner diameter (mm) 50, 100, N/A

Time for analysis (sample) 10 - 1200 (second)

GENERIC Display inbuilt display, through PC

Display type LCD with Backlight, LED, LCD touchscreen, TFT, NA

Test result printing Through inbuilt Printer, Through external printer

If inbuilt printer, Type of
printer

Thermal printer, Dot matrix, Laser b/w, Inkjet b/w,
Color laser, Color inkjet, N/A

Safety sensors Pressure sensor, Flame Sensor, Flame Ignition Sensor,
Burner interlock, N/A, Power failure protection,
Nebulizer Sensor, Auto ignition

Burner movement
(lateral,horizontal & height)

Automatic, Mannual, N/A

OPERATING
CONDITIONS

Minimum Operating
Temperature

-5, -10, 0, 5, 10, 15 (degree Celsius)

Maximum Operating
Temperature

35, 45, 50, 55, 60 (degree Celsius)

Operating Humidity (RH)
(%) at 40 degree c

80, 85, 90, 95 (percent)

ACCESSORIES Type of gas cylinders Acetylene, Nitrous oxide, N/A

Type of Regulators supplied With Heater, Without Heater, NA

Number of Regulators
Supplied (inclusive in the
scope of supply)

0, 1, 2, 3, 4

Specification
Specification Name/�विश�G का

नाम
Bid Requirement/�बड के  िलए आवYयक (Allowed

Values)/अनुमत मूEय

6 / 10



Number of Acetylene
Cylinders supplied
(inclusive in the scope of
supply)

0, 1, 2, 3, 4

Capacity of each Acetylene
cylinder (Litres)

5, 10, 20, 40, 47, 50, N/A

Number of Nitrous oxide
Cylinders supplied
(inclusive in the scope of
supply)

0, 1, 2, 3, 4

Capacity of each Nitrous
oxide cylinder (Litres)

5, 10, 20, 40, 47, 50, N/A

Gas cylinders having PESO
certificate

Yes, N/A

Other accessories (inclusive
in the scope of supply)

Gas flow control box, Oil Moisture Filters, SS Exhaust
fume hood with blower, Schematic diagram and
instruction manual, Hydride generator, Auto sampler,
N/A

Suitable software for
connecting PC & Printer
(inclusive in the scope of
supply)

Yes, N/A

WARRANTY /
AVAILABILITY OF
SPARES

warranty (Year) 1, 2, 3, 4, 5 (year)

Spares and Consumables
inclusive in the scope of
supply

Yes, No

CERTIFICATION Availability of UL/CE
Certification as per EN
61010-1:2010 Safety
requirements for electrical
equipment for
measurement, control, and
laboratory use General
requirements

Yes, No

Conformance to EMC/EMI as
per EN 61326-1:2013
Electrical equipment for
measurement, control and
laboratory use

Yes, No

Availability of Test Reports
from Central Govt / NABL
approved / ILAC accredited
Lab to prove conformity to
the specification

Yes, No

Specification
Specification Name/�विश�G का

नाम
Bid Requirement/�बड के  िलए आवYयक (Allowed

Values)/अनुमत मूEय
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Installation Commissioning and Testing (ICT) details for the above item:

% of Product Cost Payable on Product Delivery 90%

Min Cost Allocation for ICT as a % of product cost 10%

Number of days allowed for ICT after site readiness
communication to seller 45 Days/<दन

Consignees/Reporting Officer/परे�षती/Dरपो<ट[ग अिधकार� and/ तथा Quantity/मा ा

S.No./&.
सं.

Consignee
Reporting/Officer/

परे�षती/Dरपो<ट[ग
अिधकार�

Address/पता Quantity/मा ा Delivery Days/<डलीवर� के
<दन

1 Amitava Krishna
Adhikari

201014,Ahinsa Khand-
II,Indirapuram,Ghaziabad-
201014

1 45

Buyer Added Bid Specific Terms and Conditions/&ेता  ]ारा जोड़� गई �बड क� �वशेष शत_

1. Experience Certificate for the supply of the same to any Govt/ PSU/ any renowned private organisation
along with Supply/ Purchase Order.

2. If the agency is registered under MSME or NSIC, then EMD exemption certificate needs to be enclosed.
3. Make in india specific authorisation certificate needs to be enclosed.
4. OEM

IMPORTED PRODUCTS: In case of imported products, OEM or Authorized Seller of OEM should have a
registered office in India to provide after sales service support in India. The certificate to this effect should
be submitted.

5. Generic

Buyer Organization specific Integrity Pact shall have to be complied by all bidders. Bidders shall have to
upload scanned copy of signed integrity pact as per Buyer organizations policy along with bid. Click here
to view the file

6. Buyer Added Bid Specific ATC

Buyer Added text based ATC clauses

1.    Please ignore the GeM Technical Specification mentioned in the bid document  and follow only the Tec
hnical Specification uploaded in RFP document attached under "Buyer Added Bid Specific Terms and Condi
tions- Buyer Added Bid Specific ATC".

.

7. Buyer Added Bid Specific ATC

Buyer uploaded ATC document Click here to view the file .
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Disclaimer/अ9वीकरण

The additional terms and conditions have been incorporated by the Buyer after approval of the Competent
Authority in Buyer Organization, whereby Buyer organization is solely responsible for the impact of these clauses
on the bidding process, its outcome, and consequences thereof including any eccentricity / restriction arising in
the bidding process due to these ATCs and due to modification of technical specifications and / or terms and
conditions governing the bid. If any clause(s) is / are incorporated by the Buyer regarding following, the bid and
resultant contracts shall be treated as null and void and such bids may be cancelled by GeM at any stage of
bidding process without any notice:-

1. Definition of Class I and Class II suppliers in the bid not in line with the extant Order / Office Memorandum
issued by DPIIT in this regard.

2. Seeking EMD submission from bidder(s), including via Additional Terms & Conditions, in contravention to
exemption provided to such sellers under GeM GTC.

3. Publishing Custom / BOQ bids for items for which regular GeM categories are available without any
Category item bunched with it.

4. Creating BoQ bid for single item.
5. Mentioning specific Brand or Make or Model or Manufacturer or Dealer name.
6. Mandating submission of documents in physical form as a pre-requisite to qualify bidders.
7. Floating / creation of work contracts as Custom Bids in Services.
8. Seeking sample with bid or approval of samples during bid evaluation process. (However, in bids for

attached categories, trials are allowed as per approved procurement policy of the buyer nodal Ministries)
9. Mandating foreign / international certifications even in case of existence of Indian Standards without

specifying equivalent Indian Certification / standards.
10. Seeking experience from specific organization / department / institute only or from foreign / export

experience.
11. Creating bid for items from irrelevant categories.
12. Incorporating any clause against the MSME policy and Preference to Make in India Policy.
13. Reference of conditions published on any external site or reference to external documents/clauses.
14. Asking for any Tender fee / Bid Participation fee / Auction fee in case of Bids / Forward Auction, as the

case may be.
15. Buyer added ATC Clauses which are in contravention of clauses defined by buyer in system generated bid

template as indicated above in the Bid Details section, EMD Detail, ePBG Detail and MII and MSE Purchase
Preference sections of the bid, unless otherwise allowed by GeM GTC.

16. In a category based bid, adding additional items, through buyer added additional scope of work/ additional
terms and conditions/or any other document. If buyer needs more items along with the main item, the
same must be added through bunching category based items or by bunching custom catalogs or
bunching a BoQ with the main category based item, the same must not be done through ATC or Scope of
Work.

Further, if any seller has any objection/grievance against these additional clauses or otherwise on any aspect of
this bid, they can raise their representation against the same by using the Representation window provided in
the bid details field in Seller dashboard after logging in as a seller within 4 days of bid publication on GeM. Buyer
is duty bound to reply to all such representations and would not be allowed to open bids if he fails to reply to
such representations.

All GeM Sellers / Service Providers are mandated to ensure compliance with all the applicable laws /
acts / rules including but not limited to all Labour Laws such as The Minimum Wages Act, 1948, The
Payment of Wages Act, 1936, The Payment of Bonus Act, 1965, The Equal Remuneration Act, 1976,
The Payment of Gratuity Act, 1972 etc. Any non-compliance will be treated as breach of contract

and Buyer may take suitable actions as per GeM Contract.

This Bid is also governed by the General Terms and Conditions/ यह �बड सामा)य शत/ के अतंग%त भी शािसत है

In terms of GeM GTC clause 26 regarding Restrictions on procurement from a bidder of a country which shares a land border with India, any bidder from a country which
shares a land border with India will be eligible to bid in this tender only if the bidder is registered with the Competent Authority. While participating in bid, Bidder has to
undertake compliance of this and any false declaration and non-compliance of this would be a ground for immediate termination of the contract and further legal action

in accordance with the laws./जेम क� सामा)य शत/ के खंड 26 के संदभ% मS भारत के साथ भूिम सीमा साझा करने वाले देश के �बडर से खर�द
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https://assets-bg.gem.gov.in/resources/upload/shared_doc/list-of-categories-where-trials-are-allowed_1712126171.pdf
https://admin.gem.gov.in/apis/v1/gtc/pdfByDate/?date=20250515


पर 7ितबंध के संबंध मS भारत के साथ भूिम सीमा साझा करने वाले देश का कोई भी �बडर इस िन�वदा मS �बड देने के िलए तभी पा  होगा
जब वह �बड देने वाला स5म 7ािधकार� के पास पंजीकृत हो।�बड मS भाग लेते समय �बडर को इसका अनुपालन करना होगा और कोई भी
गलत घोषणा <कए जाने व इसका अनुपालन न करने पर अनुबंध को तdकाल समा8 करने और कानून के अनुसार आगे क� कानूनी कार%वाई
का आधार होगा।

---Thank You/ध)यवाद---
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